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S /A
RAM NIWAS MIRDHA): Si 1 heg to
lay on the Tiuble—

I. A copy (in English a | Hindi) of
the Ministry of Home Afl 1s Notifica-
tion S.0. No. 449(K). dat 1 the 29th
August 1973 under sub-se don (3) of
section 139 ¢ the Border £ curity Force
Act, 1968. [Hlaced in Libr y. See No.
1.T-6135/73.]

1. A copy (in English a1 | Hindi) of
the Cabiner Sccretariat (Di artment of
Personnel  ard  Administrat & Reforms)
Notification ++~S.R. No. 127 dated the
19th Novembwr, 1973, publi 1ing a cor-
rigendum 3 Government Notification
G.S.R. No. <33(E), dated tI 9th Octo-
ber, 1972. [I'laced in Libri y. See No.
LT-5973/73.] 1
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THE DEPU
MINISTRY OF
MENT (SHRI

'Y MINISTEF IN THE
INDUSTRIAL DEVELOP-
PRANAB MU HER]JEE):
Sir, I beg to ay on the T sle a copy
(in Hindi) of the Report (1 71) of the
Tariff Commission on the Fa  Prices of
Jute-Based  and  Felt-Based  Linoleum.
[Placed in Libiiry. See No. T-6055/73.]

REPORT OF THE COMM I[TEE ON
PUBLIC UNDERTAKI GS§

SHRI U. N. MAHIDA (G
I beg to lay on the Table a >pv of the
Forty-second Repoit of the Cc imittee on
Public Undertakings (1973-74) on action
taken by Government on the 1ecommen-
dations .ontainel in the Twe th Report
of the Commit e (Fifth Lok Sabha) on
Food Corporatic 1 nf India.
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Reported Cancellation of Lar : Number
of Suburban Trains in B¢ 1bay

SHRIMATI SUMITRA G.
(Gujarat): Sir, T beg to call tl
of the Minister of Railwavs tn

7—17 RSS/NTY/78

ULKARNI
- attention
the report-

[ 13 DEC, 1973 |

to a matter of Urgen! 38
Public Importance

ed cancellation of a large number of sub-
urban trains in Bombay causing great in-
comcnience 10 commuters in that city.

THFE. MINISTER OF RAILWAYS (SHRI
L. N. MISHRA): Sir, the running of sub-
urban trains in thc Bombay arca of the
Central  Railway has been  affected as a
result of the ‘Work-to-rule’ movement re
soited to by some of the Signal & Tele-
communication staff who have either not
been  attending to the recufication of
faults  of signal and telccommunication
equipment or have been taking excess time
for their rectification.  Late running of
trains has been aeported due to these in-
cidents and also cancellation of trains on
the Suburban sections of the Central Rail-
way.

Fiom the 27th of November, 1973 upto
the 11th of December, 197%, an average of
I+ pairs of trains have been cancelled
duil)/ out of 371 paiis of Suburban trains
run dajlv on the Central Railway repre-
senting less than 49/,

I have already refcired to this agitation
which was staited by the Indian Railway
Signal & Telecommunication Staff Associa-
tion who seried no notice as such on the
various  Railway  Administrations though
an indication was received that a ‘work-to-
rule’ movement will be started by the
members of the Association from 27-11-1973
if their demands were not met.

With the commencement of the agitation
by the Signal & Telecommunication Staff,
there has been a steep increase in the
incidence of Signal & Telecommunication
failures which have risen from a previous
averag: of 5 to 6 a day to about 26 per day.

Ovce a point or signal failwe occurs,
trains cannot be received at or despatched
from stations on signals, and time-con-
suming processes for movement of trains
have to be followed causing delays. In the
intensively worked Bombay Suburban Sec-
tions where trains are yun at very close
inteivals of 3 to 5 minutes, a set-back of
this nature upsets a1ake links completely
and tiains inevitably g1 cancelled.

The ‘work-to-rulc’ agitation has taken
the shape of incidents where staff have not
. . .

turned up on duty to rectify defects in
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the night on the plea that thehr duty was
completed during the day. Delays in recti-
fication of delects/failures are also occur-
ring in the category of Signal Maintainers.
Depending on workload they fall in ‘ex-
cuded’, “essentially intermittent’ or ‘con-
tinuous’ categaries.

They alo get overtime when they work
more than the duty hows, according to
Hows ot Emplovment Regulations. At some
stations, they have left the work at 17.00
hons, is to be looked
atter, on the plea that they would not
workh beyond 8 houts although the staff
have been so long classified as ‘essentially
intermittent’ according to Howrs of Em-
ployment Regulations.

where a generator

The Indian Railwass Signal and Tele-
communication  Staff  Assooauon  repre-
sents only one category out of a large num-
ber of categorics on the Railways. In the
circumstances, the Railways have acceptcd
a policy for many years of 1ecognising only
sucn a union as is composite and repre-
sents all categories in one class of workers,
nameiy, the non-gazeited or the gazetted
and have refrained from granung recog-
nition to categorywise assndauons.

A 7-point chartet of demands was re-
cerved which was carefully examined. One
ol the demands regarding monetary bene-
fit on the same lines as for the Perman-
cnt-way staff in the case of certain ‘break-
downs’ or accidents affecting normal! run-
ning of trains, which had already bcen
sponsored by one of the recognised Federa-
tions has been examined and accepted and
orders were isued to the Railways. As
regards sticngth of  Signal
Staff, individual Railwavs ure continually
assessing workloads, taking into account
factors like local conditions to sce if any
increase is necessary.

Maintenance

I have also personally met a number of
people and tried to understand their pro-
blems. An Hon’ble Member of this House,
Shri Anand Naravan Mullah has taken
keen interest in the matter and I hope
with his assistance and co-operation, some
solution would be found out.

Here 1 once
concerned to
wherever they

more appeal to the staff
withdraw the ggitation
have started, particularly
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in view of the fact that one of their main
demands regarding  ‘breakdown’  allowante
has been conceded. I hope Hon'ble Mem-
bers will also join me in this appeal.

[Mr. Deputy Chairman 1n the Chair.]

SHRIMATI SUMITRA G. KULKARNI:
Sir, for the past more than a week or so,
cvety day nemly torty or fifty suburban
tiains arc being cancelled. According to
the statement made by the Minister just
now, 1t dlso wotks to twenty-eight, In
Gicater Bombay, where the people are
mostly dependent on suburban trains, this
is causing a tremendous haidship. There
cannot be two opinions about this. Sir,
these suburban trains were alrcady crowd-
«d and people were clamouring for more
and more suburban trains. But in spite of
mcreasing  them, the railway authorities
have gone to the length of cancelling them.
This has {urther added to the acute situa-
tion,

Now, the hon. Minister has said that
the go-slow tactics and the work-to-rule
tacics of the Railway Telecommunication
and Signal staff is causing delay and be-
cause of this, this cancellation is taking
placc. He also says that on the 27th of
November this information had come to
them. I only ask: Why was such a long
time taken? After all, the mere demand
of this Tecleccommunication and Signal staft
is not the only reason. There are deeper
reasons and we will have to go into them.

Now, as he savs there was a 7-point
chartet. One of them is the monetary de-
mand, to which he has agreed. But then
the 1emainifg  six are essentiallv non-
monctary demands,  And we understand
that they are fairly reasonable demands
also. Tf you agice to such things and exa-
minc them, then we can avert this kind of
crisis. Re-scheduling of this type was also
done in Indian Airlines and the Govern-
ment is insisting that the Indian Airlines
should follow this re-scheduling. Similarly,
here the railwav men are asking for it
and wec may probably look into the mat-
ter and agree to it. My saying is that we
should not have imaginary approach to
such problems. Lakhs and lakhs of peo-
ple are undergoing unprecedented hard-
ship, and the authorities have displayed
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a deplorable lacw of concern by adopung
a ugid posture 1 ash: Have they deve-
loped any  sopl istication about haudling
such sitnations? [ jeel sad about this. For-
merly, at least the people used to listen to
these grievances. But in this case, I feel
sorty that our hon. Railway Minister pro-
bably has not crvonally bothered. If he
had looked into this, T am sure, Sir, we
could have casily averted this crisis.

1 have got - e spaafic questions to
ask: 1T will go very slowly.

One quesuon 1s. What are the real
reasons behind  Lhs strike and  go-slow’
tactics  of  the ¢ peopler Secondly,
when  will  the ¢ stopped  and  cancell-
ed wains  be restarted? Thirdly, how

much loss of 10 cnues have the Railways
suffered  consequ nt - to cancellations
of so many trains? Fourthly, when such a
vast suspension wes  being contemplated,
I would like thd hon., Minister to intorm
the House and 11e Chairman whether the
Railways made a1y lternative anangements
in consuliation vith other transpoit agen-
ces. You will agree with me that the
Western and  Ccatral  Railways™ action of
cancellation has aflected so many  offices,
so many industri s nd the Government of

these

Maharashtra. I ould like to know whe-
ther they held anv dialogue with these
agencics and thy  Government of Maha-

rashtia because  hey are responsible  ser-
vants of the pualiic and they should have
taken carc about it. My fifth question is:
Will the hon. Minister agree to set up a
high-powered coimmittee of the Members
of Parliament in which no railway authoiity
should bhe there to vitiate out minds, fo
enquire into repeated cancellations of the

trains? After all, we would like to assist
the Railways.
MR. DEPUTY OCHAIRMAN: Please

wind up now.

SHRIMATI SUMITRA G. KULKARNI:
The last questioyr is this. I understand
that the Junior Chambers of Juhn from
Greater Bombay hase submitted a repoit
to the Railway ‘Minister about the rapid
rail transit system in the suburban section
of Western Railwiy whereby the railways
will save 309 of the travel time and
reduce overcrowd ng Dby one-third. Tt will
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increase the number of trains by 150 with-
out any extra cost. This report i lying
with  the hon. Minister. Will the hon.
Mimster  examine it? The next question

(B

MR, DEPUTY CHAIRMAN: No morc.

SHRI 1. N. MISHRA: It is vay difl-
«ult for me to say anything at this stage
abour the real reason ol the agitation.
It 18 not confined to the suburban trains
ol Bumbay. Of comse, luckily Madras and
Calcuita hase not been affected. In Bom-
bay, the total number ot suburban trains
15 about 1243 every day. Out of these 30
o1 40 vains have been affected. As T osaid
cartlier, 1t is less than even 4 per cent.
About mueking alternative arrangements, |
may ~av that it is not possible because the
lrains have to be cancelled at the last
moment when they get delayed. As 1 said

carlier, the wgnal and relecommunication
failures  aave  increased. In such  cases
trainy  have to be piloted  which  causes

aght 1o ten munutes’ delay at every affected
station and ultimately the delay comes to
cne or two hows. This results in upsctung

tail finks and the trains have to be can-
caAled ot the last moment.
About the third giiesance, as 1 said

cerlier, the monetary pait of it has been

ticgotiated The other demand s about
unitayms,  There ate 7 demands and 1

tink all these demands are matters of
negotiation. T will not say that all the de-
riands are justfied. The main  quuostion
v that we cannot discuss thesc problems
alegory-wise. There are 700 categories ot
railway  cmployees. U we negotiate with
one category, it will not be the ond ot
‘thC trouble Thercefore, T have been appeal-
Ing and today again I appecal that we
should onc Federation of  Railway-
men. Unless there is one Federation, these
problems cannot be attended to effectively.
We want these problems to be worked
out. We are very serious and keen to
meet the demands of the Railwaymen.
But he main question is: With whom
o tajk: There is a muldplicity of unions
and if T (ome into agreement with one
union, the other unions give notice of
strike  or work-to-rule or of some kind
of apitatien. That is the main difficulty.
The multiplicity of unions is the main

have
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problem.  There are exterior considera-
tions which I do not want to mention at
this stage. This particular year has been
chosen  when our cconomy  is passing
through a crisis and when we are having
a difficult food situation in Maharashtra,
Rajasthan and Gujarat. Taking advantage
of this aspect of the situation, some poli-
tical parties try (o make somc capital out
of it. I will appecal to Mrs. Kulkarni not
to think that the Railway Administration
has failed to talk to them or that all
their demands are genuine ot that we are
not attending to them. We want to meet
them. but as far as possible, it should
not have any repercussion on other cate-
gories of employees. And I hope, Sir, that
if Mr. Mulla will succeed—I have cvery
reason to believe that we will  succeed
today—in a day or two, this agitation
should end. This is my feeling.

SHRIMATI] SUMITRA G. KULKARNI:
What is the loss of revenue?

SHRI L. N. MISHRA: That figure is
not available with me.
1
SHRIMATI SUMITRA G. KULKARNI:
It should be available.
SHRI 1. N. MISHRA: Not nccessary.

MR. DEPUTY CHAIRMAN:
wal Kishore.

Shri Na-

st qaw femiv (39T wRE):
W, fas oft & @ 7z Ava
et AR 9% T EA AT
AT aF TEr g fnew AR
Y Fgfadea aE ¥ e #
ok W3 fafa=y &% 9 # s«
F @) ¥ aFgadr &g §@E)
A, ferra ag § fF W@ e
arar g f5 fasx S &Y Fifaw &
arz & wfr g AT v fafaed
X IF KT wEA AG0 g OIMAT 2
wifs wdr B faT gg gg
¥ 9T %® faamg gor st AR gw ot
q d FFT AT fF FA FA Fer

N

© z
QQ...
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st q®o gRo fAm: @@ AT
TR &Y FET AT gI@ Aq H AT
grar g7

st Aqd fFWMT: owm & 99
TE@AT 24 FAFFEL FT AT T T
gaEr 17 faw g w3 &1 @ Sar
e i, st ool StoA
Fgr fF g Y o Fwr g &
o9 ¥ I & afwma fEan
oIT F W Y AW F AW § W
F Al g TF FI g1 AIX IIA
gt FTeor A § U7 @w@r g
fF o Wa ® sf<faftas ag
W g SgF IR H W9
3G FEH IAA AT g7 W A
MAE HX F50™E dqf 9gF TG0
g ae gw A Wy & fFoqu
T W oF e ouw @ AEY
GIWE &1 W, I F W AW F .
g § W 3@ & fao owmw A
Fr feqpr? ww ¥ @ & fau
ol % T FIH SSG ¢ AW A
Fg1 f& ffafera odfas & 37 &
gzveds gt ¥ qA war g
o F gama fEae oar, #EE
fga difafera affs 71 3@ A
ga Far & 8T ¥ OFE @ AW
T w7 § AR frlY T oAm &
a1 MeEuq wT w@r gl ar
ferrr g & B wWa & A9 99
Y AqrEMS W grr & W AT
ff gar 3 @ & go foafes &
AT A I AW qQ ATEAT ATFAT
21 wm S 39 & femigm ot
39§ ¥ uF & & eHw |
2V 8 9g g wAwar g fE oS
3T &t g fewigy g 3T A F9
wedeEE g W F§9  WASEr-
wIET gHiT 1 gAfaw § oAg AEAr
R oz W femeew e A
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qAY & T R MG A Ugy Y
w AT Arige ) grar Far g fFogE
¥ ar o gz Awgar feary &
R g’ ¥ v ogs ¥ fivougy
groar zmw owax @ ghae
97 geer A4 9sAr &, W AW
Tamy € & %5 a=n frEmn @t
TET. FF oS q H s
g oz ragd #Y &t fewisw
o g B fa & a w oW
m%%’r‘aarggwﬁmrﬁﬁg
T HM W F< IF F A QA
oY, ®Wr ¢ fF oHT I w oogw
Y\ AT F 1 THET UF | AFEL QT
g f& =1 =@ =gy § fF
fefafter 3+ & &1 & =g =
I FY AT v frAw A F oam
TF ZF ag v AT |{Ie A g
f& o ¥ rzfafeegas ¥, o &
g ¥ Al oA Y i
forr a8 ¢ fF Sar f& omm [
amr F F oswer g, S 3w I
¥ Fadr ¢ I8 &1 @ WA
sE qEEa gl 30 F a1 T oH
famads & F€ TFAR g AW
g oW FT) W@ R SET
qigT g1 Heq A gl g W

T®& A...,

st oo wdAo faw: wuisTAdr
Fga &M grar g
st qaer  feRe:  Afvw @

¥ §F w w4 TG adn, s
St Sar & =7 Fr W wE fHeio
gt & @wgar g Foum fawoag
st g W F A8 ;AT &1 g
oIS GETEET: AT AE 9% W 8 )
TR d1 9" WA 9§ WA,
a9 F & sawe § & g
afFw @z W1 BA &I T S
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W § 3wy T oww g fE
FHIFAATE 3T ggaEl & Ffq
g, T TRy ¥ & WX g @
fergam ®1 G@ gTR B W
#t 7IAy §1 @ WW A A gD
FLAT 1 S FT WY Sear i,
o gER, sEr fF ower gy i sy
T g 5 %9 Fwew @9 E &
gt W #T FT gAr Afvand
qr g T & S Al a¥w v W

— -

T afs = @T A g )
@gsrmqmb

st g&o wdo fAw : Faw fraic
St o#r qga AT Gt ¥ F wgEd
g W&l aF wA™MA #T TF ¥
g 3w & f§ I9%r 7wd g o
g o 7g guta & S § AR
SH ¥ IR 4 A7 AN g1 @l
g1 7z amg 48 & f& =¥ #
FH FIA AT AT KT OFIAA HIS
& =T g o gy oy o foad
I FHATY & ST H §F ¥
SET [SS T O§ ¥g AW @A
g1 3T o & aer Ferdw A
F 2 9E U @R # W 346
war wifes  daeag fReRt @)
T AW H FaarEy fead afEit
oy § 94T 4200 97 &1 HqTHEAT
2 genE gfe ¥ 3@ ar Wy
FRATTAT T MT A gAq &
afFT zg9FT AqEs dg FE0 5 SAn
FB A IR FE g =fEm
a1 a8 ¥gd § f& #wd fred
Afgd | 48 B8R WM %t ogwW
IF FUS A, HEAGE &, I
FE &, FeEr AN AfEA @y @
w fem Ho@r @ @1 @ an
ESICUICICGIIE- SR G- A-c ol S
fg Fiser At 7f & fagr e

ZW ITEI W WAA AT SA
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g AR ¥ ¥ QAm wiw gEr
g f9 &1 gn0 T T FFT 7
i e o & S F9EE
waeqr H g F aGEd | G gwHar
¢ Sfum g1 afer greng W @ S
g dafs = F g IF AG
F1 XY ¥ iz W@ @ AW
&1 fazag @ gear W« T
w g fewd w7 o & AW
fFae ot Fgd € fF g 9 9T
Y O A R A W QR
g1 " agarr wgar g fF o
sax fau qu owm aw W §
afFq & ag N sar [T ATEQT
g fF g @@ ar awaar A
faorly 5@ 7% gH B TwAfTE
T F1 wgant 7 fwd ) agg @
gl 9x ueArfas AR g

Sg-agr 9z Ry ff a8 )
g1 £ AT F5 TEl 9% §¥ A
F it A w1 W O I
T oA W gareafon ¥
Fgar @ fqar § oy @ T
g1 q@ET &1 g ofr dr gr W
g1 T @A gWd | oW R
FEAT AT A G HW G
W TE T AN H A o
aEd AR dww @I § O
& gg ot Fgm A § 5 oAm-
§9 A gH T FT W &
Jaq FRre oY ot FrearT #87 2
o HF Fd & | IHH FEA AT
@ AE g gHEAr FIY AT &
2 mwEn ¥ 9T DG A1 WA
FIAT UFAT B 12 ATEE F IFA
FArT Iw Hfr o) 13 FrdE
TN gAT WHANAT FRAT | 9gd guw
o9 fF oggaw amw | q
W ATEA FF 12 ardm w6y
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I gIAE Al® AT AR 13
arfrg #1 gumar fear S oY
wA & A ¥ UF-AT AT BIEFT
Y wrEw fam &0 @@y &
g #¢ femn & whadr sfefagea
s WR ag W ogu § @ AT
Afeq § &g T & IAAT AGAT)
§ A ¥ S i wEn 5
q AR T IGUC | WX F gIAA

FIA A T FE A WA I|W
FT qIT JFAE ZE0 L F AT smrE
A AT =ear g

§ fah qaer & WA mEd
g & deorlams & gfaas
A AW § g TH AT A B
gl g% BT FT 1T E g9d IaH
faq Faq Iz 1 QI FAE
¥ Fgr g &5 3 @ L JAT A
qEdd & @ #§ W fAw g
AR KT &, AN FIAT § A
fara @t mig 1 fefasa afc
fova &1 @t & s fao a
dax g\ St AW 3g FwAy @
f& srdo THo o Fo A faw. ..

SHRI NIREN GHOSH (West Bengal):
Who said phvsical verification? You are
giving musleading information.

ot gHe TAo fAw: www 3

AR § 57 Te dTeE uTw
W AT AT Ao uFo o Ho
qro F NERF T T Ffwr F7
® & F Fgw g g femmwr mme
gt FUAG g, JAET F oar F:E
ol & fomsdr qe o 3
f5 sa% gra & afms § @ gd
FE oI A &1 gw wW A
srax § 1
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SHRI MONORANJAN ROY (West Ben-
galy. Sir, I arr extremely sorry to hear
this. On the 2 th of Novcmber also Mr.
L. N. Mishra s.id in this House the same
thing that ther. should be only one fede-
1atron. 1 threw a challenge to him. T told
him to ask his federation, creation ot the
Congress, the Mational Federation of Rail-
waymen, to wyd up and let there be
only one feder tion  the original federa-
tion.

SHRI  NAND  KISHORE  BHATT
(Madhya Prades1): Sir, a point of order.
The informatior which the hon. Member
is giving is sl ghtly misleading and in-
correct. As a matter of fact, the birth of
the National Y deration of Indian Rail-
wavmen was as a result of the merger of
two railwav fecaoitions, namely, the Al
India Railwayr en's Federation and the
Indian Nationa Railway Workers’ Fede-
ration. It was a' a result of the merger of
these two orgavisations that the National
Federation of Tadian Railwaymen  came
into existence.

(Interruptions)

MR. DEPUT" CHAIRMAN: It is all
right. You hay: made vyour point. Mr.
Monoranjan Ro', please carry on. I am
sorry, our l.arn d friend Mr. Bhatt knows
little about thee things. He knows very
well how this National Federation came
into being. T do not like to go into that.
I threw a challenge and requested Mr.
Mishra to ask our own Federation, Na-
tional Federatior, to wind up. Let there
be one Federation and every Railwayman
must have the ight to be a member of
that Federation and they must have the
right to elect t eir own leadership. Then
we shall find thar all the category-wise
unions will not cxist. They will all merge
into that Fedeiition. Now-a-days, unfor-
tunately, the situatiofi is that the Federa-
tion officials ar. n the pockets of the
Railway Board. [ am very constrained to
say so. I did not like to mention all
these things but Mr, Mishra has provoked
me to say like that. That is why these
category-wise umions have come into being
in order to vertilate their own pressing

and very burnirg grievances.
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Sir, Mr. Mishra told me categorically

when 1 asked him about the grievances
and the chain of demands of loco man as
to when they will be implemented, He
told: “‘From lIst of December’”’. What are
the demands that have not been imple-
mented? So far as loco men are con-
cerned, he has mentioned, in today's
papers we find that 24 hours’ notice has
been given; in one paper 36 hours’ notice
is mentioned. It is unfortunate that Mr.
Mistha has put in now today and he
brought the question of some political
partics. I do not know which political
partics he mcans excepting his own party.
Even in that National Federation of Rail-
waymen, does not Mr. Mishra know that in
Dhanbad when they were going to have a
conference, gangsters went to break that
conference in order to capture

MR. DEPUTY CHAIRMAN: What
about suburban trains in Bombay?

SHRI MONORANJAN ROY: Yes, Sir,
I am coming to that. Mr. Mishra has raised
all those points. I am sorry. Now he is in
complete control of the Railway Board
and as Minister, whatever he did during
that loco strike and at the end of it, he
is not in a position to do now. What-
ever the Railway Board will say, he will
have to do that. And we are sure that
so long as this Railway Board will exist,
the Railwaymen will never be able to
live in peace. It is not possible. Sir, in
Bombay

MR. DEPUTY CHAIRMAN: You have
to wind up.

SHRI MONORANJAN ROY: ... some
trains were cancelled in Calcutta. In Bom-
bay and in Calcutta, local trains must be
increased. Apart from the question of can-
cellation of the trains, the existing trains
are not sufficient to carrv the number of
passengers from the suburbs.  Suburban
trains must be increased. Unless these are
increased, the condition of the passengers
will continue to be miserable. They come
hanging on the doors and in an extremelv
dangerous condition. So many lives are
lost of these passengers who go to their
duties in Calcutta or in Bombay. Therc
are a number of cases. So I request him
to consifler that matter also,
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My last point is, what about this ques-
tion of the Railwaymen who are known
as Loco Running Staff. Why is it

MR. DEPUTY CHAIRMAN: That is
out of the purview of your Calling Atten-
tion.

SHRI MONORANJAN ROY: That is
why 1 give him warning in advance to
immediately settle the assurances you gave
on those issues which were scttled and
whether you have implemented them and
. . if not. to implement those immediately
which vou agreed. C s

MR. DEPUTY CHAIRMAN: Yes,
Minister. !

Mr.

v

SHRI L. N. MISHRA : He has raised
a number of general problems but abour
the suburban problems he has not raised
any. I will however take this opportunity
of reiterating  because he has perhaps
created some confusion. About locomen
I have stated on a number of occasions

_that whatever assurances have been given,
at whatever understanding has been arriv-
ed at, whatever agreement has been made,
with the labour have been implemented
in both letter and spirit and 1 underline
the expression letter and spirit.

SHRI NIREN GHOSH: How do you
say that when you have not. . .

SHRI L. N. MISHRA:
turb.

Please don’t dis-

MR. DEPUTY CHAIRMAN:
kindly listen to the Minister's answer.

You

SHRI L. N. MISHRA : You are talking
through your hat; you do not go into
the facts. This is an agreement reached
by me and it is my personal responsibility

_ to see that whatever assurances have
been given to the railwayraen are imple-
mented. 1 have gone casewise, pointwise
and I have found that all the assurances
have been implemented. In the case of
a few individuals if it has not heen imple-
mented you must realise this is a vast orga-
nisation and it is just possible that some
50, 60 or even a 100 cases might have
been left out and their case has bt been
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listened to. But let them write a letter
to me and will personally go into the
matter. As I said carlier, in Rail Bhavan
1 have set up a special cell for evaluation
and implementation of all my assurances
and also the  assurances of General
Manager and others. Whatever assurances
have becn given by the Government will
be implemented no matter what compli-
cations and implications there might be.
We are not backing out and we shall not

back out. I would only appeal to the
locomen not to be wislead by this kind of
ill-informed  people’s propaganda  and
publicity.

MR. DEPUTY CHAIRMAN: Mr,
K. C. Panda.

SHRI NIREN GHOSH: You are going
back upon your words and vou are.

MR. DEPUTY CHAIRMAN: 1 have
called Mr. Panda.

SHRI K. C. PANDA (Orissa) : For the
last two monthe the country has been
faced with this problem and the hon.
Minister is giving the same reply that

he wants only one union in the Railways.
1 believe the labour portfolio has shifted
a little and I doubt whether these two
Ministries have got any co-ordination,

SHRI 1. N. MISHRA : We have full

co-ordination.

SHRI K. C. PANDA: If they had co-
ordination then I believe with all the
power in their hands they could have
solved this problem much earlier instead
of allowing the sufferings of the pecople
to get aggravated. I want to know from
the Minister what made the authorities
to stop all the trains in one day from
Puri.  Puri, as you know, is a place of
pilgrimage and therc is a lot of floating
population, with people coming and going.
But all of a sudden without any notice
in the beginning of this month all the
trains from Puri were stopped including
local trains used by office-goers and small
traders. If all this was due to the prob
lems faced by the Railways why  were
not these problems solved by the officials
of the locality?
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SHRYT I N MISHRA: Siv,  there have
been pnoblenss o the Eastern Railway
and in the Norh Eastern Railway and
other Railwavs a o arising out of the agi-
vation by the sigoal and tdheccommumications
staft. I have . oready stated  (hat apart
hom the suburl in tiains to which this
calling attention motion  tclates  there
have been problems, and I hopc when
the signal and  telecommunications staff
call off rheir ag tation the situation will
It is a fact that a lot of harass-
ment and inconvinience have been caused
to the travelling public.

improve.

M el gwE uEd
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IFA qEAT At WA AT AT W
327E ofT &7 g9, T AT AT A
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a% & 7 aEdm @5 S
e frArn JiEa Ot wmen

791 g fF & T S AW

AT qm # Ag MAT AT
gfFama Sz Fram 3erd
g fx 1% m hEwm g afea
w7 4% fswae  afess @97 W 2
o owm oy fefawa afefe-
Farw JEr Foa fF #| wefeEr
% g A faw & w39 & fav
CRIE A U - o
T K TFA 2, A7 AR AT IE
I @l & A% g (F AT oW
T o1 w9 ¥ fAm Fwv 2
& a¥ WT ¥Z FE AG FIA
ag aF WwT a1 Ffereanss
foseead %7 oA § SA%r 4
T oAaw ¢ 7 fewae afmd 2
W ITET W A @Al
8—17 RSS/ND/7 3

[ 13 DEC. 1973] -

to a matter of Urgent 114
Public Importance

THE AT F1 AeE &7 @ g 7
72 em frmF #1 veArg gl
F1 ¥ T gwEfasy gasy 3 e,
FAT mmE s fBm 2, zg
AT & FT Ay g H
A A1 mfsat wmz FE qdr
oMT Fgl fF oFwEE § mgEr g,
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1=5 AT A TZT T T AT,
afer arad @ IV FAFAl AEY
RE FH AT FAFA A Aghe
1 mar #FT & AU a7 o 394y
NET AFY ZT AFT | TE UhEz AW
WE AT € VET F | 4 UREE
1w fe@aq fem § frga w70

UETE IR G O AR Tt G
qrT e Wifsnz Fv vz #)
§ Sm wgar g fF o3 qvFRT &
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Fv g g, ¥ A Fw #wfawe
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qaTA g, ITRI A ATFDR AT ATH
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aifet #F1 A 7 #fgwre fEn
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q’q’gff!% §T 97 IV 2 A7
g7 arsray fzfasw 9v wgeeg
¥ 393 @d w1 s g & ARe
a9 F & Fgm fF oaFEE w@R
afear & F@d # /@ RS
fers w7 @ & swWE IAAr el
F1 F9 § z@fav &4 wEr e fB
Tz mEEeived #tv gz fowes
Y @3 qF T gHA AWEr EA
wg aw g 5 oag = faa =3

st srgeEt WA qEad o fIE-
=z AT A ATE 0 AG FAA

st uEo wAo fww: gwW AU E,
w7 Afam

= SWErE SRR ARE 0 WITH
TFA w27

SHRI NIREN GHOSH: I refute it, he
is makiug an inconcect statement.

SHRI N. H. KOUMBHARE (Mauaharash-
ira) : There has been a tendency  on the
part of the railwavmen to iesort to direct
action.  This is not only one such inci-
dent; scveral such  incidents have taken
place in the past.  And mv impression is
that the  moblem is not of having one
single organisation which  is representing
the entite workers in the railway. 1 do
not think that that is the real piroblem.
Fien if theve are category-wise organisa-
tions, that will not come in the way of
tesolving the dispute. But so far as the
law in force is concerned, 1 think the
Railwav  Administration does not submit
to the industrial law in force.  Now here
is dispute. Seven demands we there. Out
of the seven demands only one demand s
Sin demands
have not <o fur been conceded. You want
ta have

stated to have been conceded.

negotiations; having
All hight, But if the nego-
tiations do not bring out sarisfactory results,
what nest®

Tou - are
negotiations.,

Thaefore, mayv T know speci-
fically - hom  the

hon'ble  Minister whe-
ther thae s any madhinery 1o 1esolve
the dispute: Fhere  are wans and

meins o aesobve  the  dispute,

Why do



117 Calling Altention [ 13 DEC. 1973 ] to a matler of Urgent 118
. ‘ Public Importance

vou  not el to o adjudication?  You JFT T AT Iy % IHF 9 A9
sav the demands are unjustified while the 5 e - i .
worhets sav they we fullv justified. Who fafery g, WAT AGIAA ot Fafere g
will 1esolve the (li~p}1|(~1 It vou I(:‘f(:l' IF  JEA %l T gg g F T
the dhisprae 1o a bittation or adjudica- N

tton let them de s That v the funda- 24T 1 g %! FAT 4g  I1d

of
I'hacloe, 1

mdustrral disputes,
like whv
bemg followed in the
tell vou that if
diect  action, if

mental Leso g

shoadd to know
this method is 1t
Railwavs,  \nd
they to
thev go on strihe,

will also be declined illegal and they can

nay

resont a1y such

in that case the stiike

be dealt with. But T cannot vnderstand
vour  conlention. Evenvthing  that  they
want o do i+ through negotiations.
Thercfore, to be specific what is  the
hitch to refer the dispute to adjudica-
tion?

SHRI 1. N VIISHRA ;. Sir, the
hon'ble Member e aeterted to demands

1 do not want t o details ol the
demands. I he
has received a copy of the demands. If
he goes into it tieic are many

which

o

Lot konow whetha
demands
they

The

cannot be  conceded hecanse
arc not one category  of cimplovees.
nailwavmen are departnental people.  So
far as the financial side is concerned, it
has moie or less been looked into by the
Payv Commission, And we have  accepled
the of ~the Pay Com-
nisssicne e tofo uel it is not possible to
go beyvond the ieccmmendations of
Pay Commission at this stage.

recommenda’ wons
the

¥
'

About referring  the dispute to adjudi-
cation. we have no such intention.,
haps the hon'blc Member  knows

Per-
that

there s a0 mad e v hike the Jo G0 M.
standing  macht 0 which goes into the
problems of ¢y lo ces I would agan
request  him o ¢ thing S0 far as
Signal and Tcle Hnomunication staff  aie
concerned, I 1aink the solution  is in
sight. The hon’'lle Member should have

some  patience and T hope this piroblem
will be solved and the dispute will end.

;

st e wAt (faEe) o =AY
wgRT ¥ U & 4z @1 g fF |y

1
'

agr g f& f3 gfada & d=et
el H g7 I% 7 9% @3 39 419 FT
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faa% o7 am| F79 g 7 wergd A
T w1 fwe A A
Tl #0 A afryd aw
Sq AFET &1 Aeqr § F2r AT
g7 9 AT AT A T qFATT A
g zA gfre & far 77 wawmT T
g oW fF & wegd 7 FAieEa
groqfaa &1 wiEE J4T w7 S ?
e auad g fr @€y wer #§ #Afara
AT &7 wEWA @ g1 g
A FF 9% ZA A 9L T AAI-
g1 Agr fawreet 70 wEatenr gt
THAT | HAT AW FT AZ HAA
7g7 o1 § f5 o afamm 2w 9w
21 afFw FFT AwEw T F1E F19
FE g@T | agA & & oy
asg A uF giaad F&f aq o) oA
A # FA1 qE g 39 IgA 9%
7 fF 97 A% Jg #Rm A
gar fF gvus zsedr § ww giqaw
g A7 o+ #Aafw wmafy & Awgor
#1 faeam o givga w1 & 599
oI TFFL | FAGEA FTATAT ¥
7z AFAE 1 AT FHRT [AGAAT
FOrar gu oAgr wwAR R Iw
"%z A W AR ATCAT T AT A=
CEL I ‘ o

%Y qdo gAo frar: fogrema: @
TR wEEF A A ggAd g
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SHRI N. . GORAY (Mahaiashtra) :

Su. the Muwmister has tepeatedly suggested
as a sort
Railway

point

that there should be one umon
of accepted policy  with  the
Ministry. But I would like (o
out that for the last 20 vears thac have

been two  organisations  of vatlwaymen—-

more than one—and the Railway  Minis-
trv had never retused 1o tatk to them.
Wi s it that they ate talking  of onc

organisition now s dar o as railway
people are concaned? Juse now my friend

sard that because the negotiations machi-

neiy has Laled, because it has not been
sufficiently 1esponsive,  the  category-wise
unions have ome  up,  and  most pro-
bably thev will multiply if this parti-
cular  poliey is not changed.  So, what
does the Mimster lecl—whether he  feels
that the negotiations machinery 18 not
up to the muk ot he feels that it will

not be possible unless thee is one single
organisation of all railwaymen in India®
\nother  guestion that 1 would  like to
ash of hiim 1s that repeatedly he has said
that so far as locomen are concerned, he
has given them some  assurance.  Now,
it he rveally  wants o cut their
homs of woilk to ten, will it not be
for the Railway  Ministyy to
lay down more lines at points where the
10-hour period will be over and to build
for them places of 1est, ete.? Will it be
possible for the Railway Ministry to do
this throughout India  within the stipu-
lated t1me, or will it take a much longer
period? If it is  going to take a much
longer period to enforce this  10-hour
work, then I think you should be modest
and vou should be fiank with the Housc
and say that it will take a lot of time;
that though vou policy is to cut it down
to 10 houws, in owder to implement it
fully, a period longer than stipulated will
e necessary.

down

necessary

SHRI 1. N. MISHRA Mi. Goray i~
correct, I have never said thar Tam going to
implement this 10-hom work overnighr, T
only stated in ihis Ilousc the other  day
that from the 1st of December, 10-hour
work for the locomen will be introduced.
\licady a beginning has been made and 1
has been made applicable (o mail  and
cxpress, trains. So far as completion s
concerned, it is, of course, goixg to take
a long time. not as long as the Miabhoy
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Ivibunal said, i.e. 8 years, but it will
tahe thice to four years. As Mi. Goray
qaid, thae are phsical difhcultics. We
cannot omvercome them and complete  the
whole thing oveinight.  But a beginning
has been made in the implementation of
the 10-hom About collective  bar-
ganing, 1epresentative union and - otha
been altcady  expiressing
1ailwaymen

confidence  and
comionable to go
throuzh Lhat is
why 1 have been telling, let there be one

woik.

have
that a
have pethiaps Tost then

things., |
niv lears number  of
theyv do not hind it

these (wo  lederations.,
federation.,

fication ot amvthing Iihe that is necessary,

For that f anv physical verr-
I am prepated for it. 1 am not going
o show any spedial favour to amy oigani-
sation. I am interested in  mdustrial
peace. 1 am in the economic
development of the countiy and this can-

interested

not be achieved unless theie is peace in
the tansport svstem,  espedially the Rail-
ways.

SHRIMATI SUSHIT.A SHANKAR
ADIVARLK AR (Maharashtra) ¢ Sir,  there
about 14 lakhs of

ar¢ on oan o average

people  tinelling by the Western Rail-
wav subwbun trains and about 12 lakhs

of people travelling by the Central Rail-

wav suburban trains evers  day. And
this taflic is ever on the incrcase.  Espe-
cially now, as the rates of taxcs have

gone up and there are mile-long queues for
the buses, the railways are the only means
of ttuvel  which the common man can re-

sort o, Fyen duaring the noimal

time,
trains were being cancelled, o1 they used
to 1un behind schedule, putting the travell-
ing public to a lot ol inconvenience. The
average cancellation 1oughly  used to come
to about 10 to 12 trains per day. So the
issue of cancellation of (rains is not new
to the Railway Ministry.  Buc last
this cancellation of trains  1cached  the
alarming muguitude ol almost 50 (o 60
trains per dav on Irne. And  the
most surpuising part of it is that the major
part of this cancellation of tams is almost
during the peak hours when men, women

week

cach

and school childien e in a  desperate
huiny 1o reach then destinations  in time.
Fhis makes nain navelling an almost

tennible dask. Theie is a lot of jostling
and people even run the risk of mecting

with  accidents, People have to undergo
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a lot of tension In hanging on the foot- { it through independent sources, not

LBoard.  Even in the ladies” compartment | thiough the oiganisations.  As 1egards ap-

plight.  Lhe Minister
sard that as tha 1o a lacuna in the rule,
mevitable, It is  ex-
plained that ther s a gap of a few minu-
tes between one shift hands
next shift takes over.  But the
ways increasing. Why has the

partment  pard 10 attention Lo
this lacuna and -t the matters right? Why

vou see the sar e
cancellations  ar»
over ond the
aap v al-
ratbway de-
1emove
taken (o 1cdees the

have no steps 1@

gricvances  of  th passengers- v\ lot ol
tension  is causc I, a lot of mconvenience

is caused, to the tavelling pubiic and they
alwavs run the 1 sh ol fatal
accidents during ftrain jouney v lot ol
inconvenience is caused o the public by
stopping  midway o indefinite
tiair » running  behind

meching witn

haims
pertods, In sche-
dule, And noaesp o iblc tadway othiaal v in
information ob - anval
And to make
Police is
from
oflice
basic

a postion Lo giy
and  departure ©° (1ains.
the matiers wors:, the Railway
brought to keep the angry mok
flocking the aailvay station
for information. When

discontent prevailing amongst a particular
section of the «teft, why was no attention
paid to their derwnd for having propor-
vonate working 1oursr Why were  thev
not given work-liad facilities  stmilar o
those ol the oth. 1t permanent staff ot the
Todav we have reached a stage
where because of the policy of the staff
working-to-rule,  millions of other inno-
cent commutets « ¢ put to suffering.  Why
did not the Railwas Ministry act swittly to
awvoid this difficul'y? 1f the Railway Minis-
tiv had aded promptly, all this tension,

mastar’s
there s

Tattwans

all  this incomy enience, caused to the
uavelling public could have becn avoided
and the innumciable number of work-
ing hours lost  »n  (he commulers in
waiting  for ar ~ ould have been saved.
Wil the honon able  Minister consider

appointing a co) mittee Lo assist him in

looking  into thise matters?
SHRI 1. N. MISHRA : As I have al-
1oady said, no oo ctice has heen served, no

strrhe notice has cen served, nor any such
hind of indication, given to us formally by
an{ of the organisations of the locomen, sig-
nal and telecommunication people. What-

ever information we have, we have go

pointment of a committee I have already
said that we have no such intention.  As

regards  hardships,  there we no  two
opImIons. Much incomenicnce and hard-

ship has been  caused to the travelling
public as a result of this sudden disloca-
tion all ova the country.

MOTION RE APPOINTMENT OF A
MEMBER OF LOK SABHA YO TIIE
JOINT COMMITTEE ON THE PLANTA-

TIONS LABOUR (AMENDMENT) BILL,
1973

I'HE DEPUTY MINISIER IN I'HE

MINISTRY OF 1 ABOUR  (SHRI BAL-

GOVIND VERM A Sir, 1 move—

“ihat this House recommends  to
Fok Sabha that Lok Sabha do
a member of Lok Sabha to the Joint
Cominittee o the Houses on the Pan-
tations Labour (Amendment)y Bill, 1973,
i the vacancy caused by the resigna-
tion of Shri  Madhu Limaye fiom the
membership  of the said Joint com-
mittee, and communicate to this House
the name of the member so appointed
Iy Lok Sabha to the Joint Committee.”

appoint

The question was puc and the motion
was adopted.

REFERENCE TO STRIKE NOTICE BY

TEXTILE WORKERS IN DELHI
SHRI MONORANJAN ROY (West

Bengaly @ Sir, in yesterday’s newspapers
and alvo m todav’s newspapers I found
that in thice textile mills in Delhi, viz.
DCM (Silk Unty,  Swatantra Bharat  and
Avodhva Mills, the workeas went on one
day’s token protest strike and they have
given nolice for a continuous suike right
from 17th of this month. There was a
stithe of all these mill workers which were
taken the Government and  the
settement that  the wages of the
workers for 26 days when they went on
strike \\o.uld be paid by the rvespecuve
mill-owners. Now that the mills, taken

over
was



